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Joint Committee Inspection Report

Hon'ble National Green Tribunal, Central Bench, Bhopal issued following
directives on dated 23.12.2024 in the matter of O.A. No. 267/2024 (CZ2),
Dushyant Gupta & Others vs. State of Madhya Pradesh & Others: -

1.

The grievance of the applicant is the conservation and promotion of green area and
water source/stream within the radius of 30 meters of the adjoining closed lime mines
of Madan Mohan Choubey Ward situated in Katni town of Madhya Pradesh State. The
defendants no. 7,8 and 9, by filling up the closed lime mine of Khasra no.1132 of Katni
town in connivance with the officer of Municipal Corporation Katni and all the
government officials have cut down the huge live teak trees planted on the side of the
mine, whose thickness (diameter) is 220 cm and 160 cm. And after cutting of 140 cm
without permission, illegal and unauthorised construction, has been done, on which
respondent no. 4 has revoked the building development permit number-
1027/KMC/HDO/W- 27/2017 on 22.12.2022 for not leaving 18 meters open space
towards the mine and not leaving 4.50 m open space for parking in front. Despite this,
illegal builders are opening Apex Hospital on the side of the mine and doing business,
and the mine water is being contaminated by throwing the dirty water of the hospital
and waste medical in the mine, due to which the Apex Hospital is being operated on
illegal and unauthorised construction, causing water pollution and damage to the
environment, due to which the environment is being harmed by violating Katni Vikas
Yojna, Madhya Pradesh Land Development Rules, Water Pollution Act and other
provisions, due to which this application is presented to remove the illegal and
unauthorised construction and keep it, as it is.

A substantial issue of environmental has been raised. Issue notice to the respondents.
Returnable within four weeks.

Applicant is directed to take necessary steps for service to the respondents by both ways
and also on available email.

Respondents are directed to submit their reply within six weeks through E-filing portal,
preferably in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF.

We deem it just and proper to call a report on the matter in issue in present
application, from a Joint Committee consisting of:

(i) One Representative from the Collector, Katni (M.P.)

(i1) One Representative from the Member Secretary, State PollutionControl Board,
M.P.)

(iii) One Representative from the Chief Medical & Health Officer, Katni (M.P.)

The Committee is directed to visit the site and submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency for coordination and
logistic support.

Applicant is directed to supply the required documents and copy of the application to
the committee and the respondents within a weekend after compliance of service, the
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Applicant has to submit an affidavit that notices and copy of the application have been
served upon the committee and respondents.

8. The report in the matter be filed by the Committee by email at ngtczbbho-mp@ gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF.

In compliance of the above directions given by the Hon’ble NGT (CZ) in the
matter of O.A. 267/2024(cz) dated 23.12.2024, the committee comprising of the
following nominated members was constituted.

S. Name of Department Name of Committee Member
No.
1. Representative of the Collector, Katni | Shri Pradeep Kumar Mishra
(M.P.) SDM, District Katni (M.P.)
2. One representative from CMHO, Katni | Shri Rajesh Kumar Athya
(M.P.) CMHO, District Katni (M.P.)
3. Representative of State PCB, (M.P.) Shri Sudhanshu Tiwari
Regional Officer,
MPPCB Katni (M.P.)

Copy of nomination letters is enclosed as ANNEXURE-1.

MPPCB being the Nodal Agencies in this matter, coordinated with all the
concerned stakeholders including petitioner and scheduled the site visit on dated
23.01.2025. On the day of the site visit, all committee members and other
stakeholders were present, Details of officials and other stakeholders present
during the site visit on dated 23.01.2025 are as follows: -

1. Shri Pradeep Kumar Mishra, SDM District Katni (M.P.)
Shri Rajesh Kumar Athya, CMHO, District Katni (M.P.)
Shri Sudhanshu Tiwari, Regional Officer MPPCB (M.P.)
Shri Rajendra Prashad Shukla Chemist, Regional Office, Katni (M.P.)
Shri Sanjay Mishra, Sub Engineer, Nagar Palik Nigam, Katni (M.P.)
Shri Gyanchandra Nagwani (Sonu), (Respondent No. 08)

S il

Copy of ‘Sthal Nirikshan Panchnama’ recorded during site inspection dated
23.01.2025 is enclosed as ANNEXURE-4.
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This report, containing factual information and observations made during the
inspection, is being submitted by the joint committee following the field visit
conducted on 23.01.2025 respectively. The report addresses the concerns raised
by the petitioner and includes discussions held with the relevant stakeholders.

Site view description: - The “Google Earth photograph” showing the locations
of Apex Hospital is enclosed as ANNEXURE-S5.
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(A)

Specific issues raised in the petition and factual observation: - Specific

issues raised in the petition and factual observations recorded during the
inspection are tabulated below: -

filling up the closed lime mine of
Khasra No. 1132 of Katni town in
of
Municipal Corporation Katni and all
the government officials have cut
down the huge live teak trees planted

connivance with the officer

on the side of the mine, whose
thickness (diameter) is 220 cm and
160 cm. And after cutting of 140 cm
without
unauthorised construction, has been
done

permission, illegal and

S.No Specific issues raised in the Factual Observations
petition
1. The Respondent No. 7, 8 and 9, by | In the petition, it is stated that

unauthorized construction is being
carried by the Respondent No. 7, 8
& 9 by cutting down the huge live
teak tree, in view of the the above
Respondent No 07 Shri Vikas
Gupta the
documents in which they have

has  submitted
obtained the permission for cutting
down 03 trees from Nagar Palik
Nigam — Katni Vide letter Number
595 Dated 22.08.2017 by
submitting fees through receipt
number 88408 Dated 11.10.2017,
Description  of  quantity
number of trees are specified in
letter number 2026  dated
02.11.2027 1issued by Range
officer, Range office katni and
Approval of transit Pass for the
trees was provided by District

and

forest officer vide letter number
908 Dated 03.03.2020 All
documents are enclosed as
ANNEXURE-6.

02

Respondent No. 4 has revoked the
building development permit
number-1027/ KMC/ HDO/ W-
27/2017 on 22.12.2022 for not
leaving 18 meters open space towards

As per the available documents
Respondent 08
obtained No objection certificate
from Health Division, Nagar palik
Nigam Katni vide Letter Number

number has
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the mine and not leaving 4.50 m open
space for parking in front. Despite
this, illegal builders are opening
Apex Hospital on the side of the mine
and doing business,

08 Dated 01.05.2024, Fees has
been submitted by Receipt no
4360067118 Dated 01.05.2024,
All documents are enclosed as
ANNEXURE-7 Report submitted
by Nagar Palik Nigam, katni in

above matter 1s enclosed as
ANNEXURE-8

03 Mine water is being contaminated by
throwing the dirty water of the
hospital and waste medical in the
mine, due to which the Apex Hospital
is being operated on illegal and
unauthorised construction, causing
water pollution and damage to the
environment

During inspection it is observed
that, Source of water is Bore well
Respondent number 08 has
installed Effluent Treatment Plant
of 10 KLD in the hospital premises
for treatment of waste water in
compliance of Special condition
given in Consent To Establish by
Madhya Pradesh Pollution Control
Board vide consent order number
CTE - 121822 Dated 21.05.2024,
Respondent number 08 has
submitted water flow char with
quantity, Other solid waste
generated from  hospital is
segregated in colour coded bins
and than waste is collected by
Common Bio Medical Treatment
Facility M/s Elite Engineers
Jabalpur, PP has signed MOU and
obtained Certificate of
Membership from CBWTF
Certificate No. 0330/549-B Dated
28.05.2024, All documents are
enclosed as ANNEXURE-9
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(B) Recommendation: - Based on the observation made during the site inspection,
the following are recommendations: -

(i)  Prior permission was obtained by respondent 07 for cutting down 03
number of trees from concerned department.

(i) About 15 Foot land is available between mine and apex hospital building,
Parking is provided in adjoin plot by hospital management.

(iii) To treat waste water 10 kld ETP plant is installed in the premises, No
untreated water darning out to the mine is observed during inspection.

(iv) Solid waste was segregated in colour coded bins and then collected by
Common Bio Medical Treatment Facility M/s Elite Engineers Jabalpur, No
traces of Bio Medical Waste is seen in Mine water.

W

D z
(Sudhafishu Tiwari) (Rajesh Kumar Athya) éradeep Kumar M@
Regional Officer CMHO - Katni DM, District - Katni

MPPCB Katni
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"The grievance of the applicant is the conservation and promotion of green area and water
source/stream within the radius of 30 meters of the adjoining closed lime mines of Madan Mohan
Choubey Ward situated in Katni town of Madhya Pradesh State. The defendants no. 7.8 and 9, by
filling up the closed lime mine of Khasra no. 1132 of Katni town in connivance with the officer of
Municipal Corporation Katni and all the government officials have cut down the huge live teak trees
planted on the side of the mine, whose thickness (diameter) is 220 cm and 160 cm. And after cutting
of 140 cm without permission, illegal and unauthorised construction has been done, on which
respondent no. 4 has revoked the building development permit number-1027/KMC/HDO/W27/2017
on 22.12.2022 for not leaving 18 meters open space towards the mine and not leaving 4.50 m open
space for parking in front. Despite this, illegal builders are opening Apex Hospital on the side of the
mine and doing business, and the mine water is being contaminated by throwing the dirty water of the
hospital and waste medical in the mine, due to which the Apex Hospital is being operated on illegal
and unauthorised construction, causing water pollution and damage to the environment, due to which
the environment is being harmed by violating Katni Vikas Yojna, Madhya Pradesh Land
Development Rules, Water Pollution Act and other provisions, due to which this application is
presented to remove the illegal and unauthorised construction and keep i, as it is.

We deem it just and proper to call a report on the matter in issue, in present application, from a Joint
Committee consisting of:

(i) One Representative from the Collector, Katni (M.P.)
(ii) One Representative from the Member Secretary, State Pollution Control Board, (M.P.)
(iii) One Representative from the Chief Medical & Health Officer, Katni (M.P.)

The Committee is directed to visit the site and submit the factual and action taken report within six
weeks. The State PCB will be the nodal agency for coordination and logistic support.

The report in the matter be filed by the Committee by email at ngtczbbho-mp@gov.in.
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WY Lifestyle for E

y & Environment §

Office- 48, Narmada Road, Jabalpur — 482001 (M¥P)
Works- Gram Kathonda, Madhotal, Jabalpur — 482002 (MP)
Ph. §761-0471697, 6761-3539854
E-Mail: - eliteengineersd8@email.com, GSTN: - 23AGPPK7032F171

ISO 9001: 2015, ISO 14001: 2015, ISO 45001:2018 CERTIFIED

***CERTIFICATE***

This is to certified that Elite Engineers is running a common
Bio-Medical Waste Treatment Facility (CBWTF).
BMW CBWTF No. AWB-50583.
Further certified that Elite Engineers has entered into an agreement with

APEX HOSPITAL

(A Unit of German Swift Pvt. Ltd.)
Near Reliance Smart Point, Mi.M. Chobey Ward,
Bargoen, Katni (MP)

EMBERSHIP NO. [seyg/in:7e) WAPEXMBSSGTMP_BHO{JSSZ

for Collection, Transportation, Storage, Treatment & Final Disposal of Bio-Medical Waste of the above
institution, the color coated and non-Chlorinated polybags of Bio-Medical waste are used by them.

This certificate is given, to enable the institution to apply for Fresh/Renewal of
authorization under Bio-medical waste (Management & Handling)
Rule 1998, (4mend. 2016 & 18).

This Certificate No. EE/24-25/136 Expires on 31-May-2025

4 This Certificate is valid:

From 01-April-2024 to 31-May-2025

No. of Beds: - 50

COMMON BIO-MEDICAL WASTE TREATMENT FACILITY | ;i'_
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ELITE ENGINEERS
Office at 48, Narmada Road, Gorkhpur, Jabalpur(M.P.) 482001
Phone: 0761-4071697,2662194
Email: eliteengineers48@gmail.com Web: https://elitecbwtf.com/

CERTIFICATE NO.: 0330/549-B CERTIFICATE DATE: 28-05-2024

This is to certify that M/s ELITE ENGINEERS is operating a Common Bio Medical Waste Treatment
facility in Jabalpur (M.P.) under Authorization from Madhya Pradesh Pollution Control Board, having its
registered office at 48, Narmada Road, Gorkhpur, Jabalpur(M.P.) 482001. Phone No:
0761-4071697,2662194 Email ID: eliteengineers48@gmail.com. It is further certified that M/s ELITE
ENGINEERS has entered into a mutual agreement with the under mentioned institution for Collection,
Transportation, Storage, Treatment and Disposal of Bio Medical Waste of this institution.

Name of HCF: APEX HOSPITAL (A UNIT OF GERMAN SWIFT PVT. LTD.)

Address of the HCF: NEAR RELIANCE SMART POINT,

M.M. CHOBEY WARD, BARGOEN, KATNI

No. of Beds as per our Mutual Agreement: 50

Validity of Certificate from: 01-06-2024 to 31-05-2025

This  certificate is issued to the here in stated institution for any
purpose/requirements under Bio Medical Waste (Management & Handling) Rules
2018. Any breach of terms and conditions of the mutual agreement will
automatically result in the cancellation of this Certificate of Membership.

For M/s Elite Engineers

Software By. e-Plane! infosystem India Pvt. Ltd. | +91-755-4074602

30



N\

APPENDIX - L

TO,

APEX HOSPITAL (A UNIT OF GERMAN
SWIFT PVT LTD) NEAR RELIANCE SMART
POINT M.M CHOBEY WARD NH-7 ROAD

KATNI, MADHYA PRADESH

Sir,

FORM "S”

(SEE RULE 88 (5))
Fire Audit Report

Year 2024

Sub: Submission of fire audit report of, Regarding Certification of fire safety of 50 bedded operate hospital building
Date of Issue — 16/04/2024
Date of Expiry — 15/04/2025

REFERENCE- LETTER NO. 4981/895002/2022/18-3 ON DATED 16.12.2022 IS ISSUED AS PER THE MADHYA PRADESH UADD

BHOPAL
| AM Nikhil Ranpuriya have inspected your building / premises on 16™ APR 2024 and checked all
Fire Equipment's / installations and have completed .
The fire Audit of the said Building / premises of APEX HOSPITAL (A UNIT OF GERMAN
SWIFT PVT LTD) KATNI, MADHYA PRADESH
According to the use and character of occupancy; the campus includes building as “INSTITUTIONAL BUILDING” Plot
area of the building is less than 500sq. Meter and Hospital Configurations of Ground and first floor. So that it
is falls under sub-division (C-1)- Attach affidavit- BS-371604
2. Details of fire system installed are as below:-
S.No. Particular Available/installed or not Comments for working of System
installed (as per requirements) | (attach detail, if any)
(Give comments)
Access Available SATISFACTORY
: Wet Riser Not Required Not Required
2 Down Comer Available Hydrant on each floor
3. Hose Reel Available on Each floor Yes Working
4, Automatic Sprinkler System Not Required Not Required
5. Yard Hydrant Not Required Not Required
6. Underground Tank with Draw off Not Required Not Required
connection
7. Terrace Tank Available (6 KL) 6 KL tank available
8. Fire Pump Not Required Not Required
g, Terrace Pump Available 5 HP/ 450 LPM (terrace Pump)
10. Fire Aid Fire Fighting Appliances Available ABC TYPE FIRE EXTINGUISHER
4KG — 20 NOS and CO2 4.5 KG-05
11. Pressurization System Not Available Naturally Ventilated
12. Auto detection System Available Yes Working p
13. Manual Operated Electrical Fire Available Yes Working MP. Gov, Registered
Alarm System _Fire ultant
14. P.A. System with talk back facility Not Required Not Required ‘TR 2
15. Emergency Light Available Connected With Inverter 3—1‘




16. Auto D.G. Set Available

. [lluminated Exit Sign Available

18. Means of Escape Available 2 means of escape available all
are unobstructed

19. Compartmentation Not Required Not Required

20. MCB/ELCB Installed All floors separate distribution
boards are there with MCB

21. Fireman Switch in Lift Available

23. Hose Boxes with Delivery hose and Available

Branches
23, Refuge Area Not Required Not Required
24. Any other installation No

It is Conclude that the Building Fire Protection System is installed as per the Indian standards as above mentioned, and all are
in Working Condition at the time of audit.

(1) waT oW # Rif@d it ol @ A B sifHar gl

(2) waq & wa e ZRT Mo HHEE @ SURRT § IuaRuil B Yeitid PG GUR Tbar AR & AR /
g Wl Feor ¥ T WIERINSTALLATION Ha- & ®ifid B¢ BIR GERT ol e Fllew & ww
P TS SFER O TE 31 Rree wy I e oide § R o 31 Pl RO B Swf@d e
?rstﬁagi"?’;ﬂﬁ—s%m2016—mmm$mﬂﬁfar§mm@aﬁﬁnﬁ%lﬁiwﬁﬁwuﬁaaﬂﬁﬁma 04
Jod fPg1 T Bl

(3) emaed @ HrEy P RO § S@ifEd wauE & Y -9y SRR 3% 89 Jge fafEn @re  urT 2016-7 04
fefia o= WW@%@HWWWWWWW|WW&Nﬁ%WWW
T UR S RS WReN @) BRR AT A U PR #d &1 qf sfIeR gl

(4) °MAE® $I FONHER Rfdd HEREE U B il oty AFSl & SFUR yEuAd SHgdAT # RO SR W
YRV g SIS HEAUR] HHAR T AR g

(5) B 30 o @ Tea vl af o e oifde Hua off M F ukd S Fad g
(6) fa® 30 @%%ﬁﬁaﬂﬂmmwﬂu&aﬁsﬁ@mmmzwww@ﬁm@faﬁwmm
(7) Yad SFW UHIOT U H.9. uﬁﬁmaﬁunzaa%amaaﬁ%:ﬁgfewaﬁwwmwwuaaﬁ

aTd ©U 9 PR a9 & PR 8 1
(s)uﬁmﬁﬁ@ﬁwﬁmﬁaﬁ&ﬁumﬁa@ﬁ%ﬁ%&ﬁﬁwﬂmmﬁ@m@ma{:aaﬁéaa;

Name:-Nikhil Ranpuriya
Designation:-M.P.Government Authorized Fire Consultant/Lead Auditor

License Na: -02/BFB/2021
SignafliHIL RANPURIYA
MP. Gov. Registerad
Fire Consultant
Mab. 8362404266
'8

X
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OFFICE OF THE CHIEF MEDICAL & HEALTH OFFICER
District-KATNI(M.P.)

Form 'B’
(See rule 5 and 6)

Certificate of Registration under Sub-Section (3) of Section 4 of the Madhya Pradesh Upcharyagriha Taha
- Rujopchar Sambandhi Sthapanaye (Registrikaran Tatha Anugypan) Adhiniyam, 1973

This is to certify that Shri/Smt. GYANCHAND NAGWANI has been registered under the Madhya Pradesh Upcharyagriha Tatha Rujopchar
Sambandhi Sthapanaye (Registrikaran Tatha Anugyapan) Adhiniyam, 1973 in respect of APEX HOSPITAL A UNIT OF GERMAN SWIFT
PVT LTD situated at NEAR RELIANCE SMART POINT ,MADAN MOHAN CHOUBEY WARD BARAGWAN ,KATNI, Katni(NagarNigam),
KATNI and has been authorized to carry on the said Nursing Home under the Allopathy system of medicine.

Registration No NH/1661/JUN-2024

Name of Registration Allopathy
Signature valid

Place KATNI Digitally Signed By Rajesh filikar Athya
(Personal)

Date of 1ssued of certificate: 11-Jun-2024 Date = 12-Jun-204Q0 A3P% 1ST

This certificate of registration shall be valid upto 31-Mar-2027
SIGNATURE AUTHORITY

CHIEF MEDICAL &HEALTH OFFICER
DISTRICT KATNI
Page Note : This is a Digitally Signed document On 11/06/2024 07:11 PM




OFFICE OF THE CHIEF MEDICAL & HEALTH OFFICER
District-KATNI(M.P.)

Form 'BB'
(See rule 5 and 6)

Form the License under Section 4 of the Madhya Pradesh Upcharyagriha Tatha Rujopchar
Sambandhi Sthapanaye (Registrikaran Tatha Anugyapan) Adhiniyam, 1973

License is hereby granted to Shri/Smt GYANCHAND NAGWANI Registered vide No LL/1714/JUN-2024
dated 11-Jun-2024 under rule of the Madhya Pradesh Upcharayagrah Tatha Rujopchar Sambandhi
Sthapanaye (Registrikaran Tatha Anugypan) Rules. 1997 in respect of APEX HOSPITAL A UNIT OF
GERMAN SWIFT PVT LTD to carry on the said 50 bedded Nursing Home under the Allopathy system of
medicine, for a period from 11-Jun-2024 {0 31-Mar-2027

Signature valid
Digitally Signed By Rajesh
{Personal)

SIGNATURE AUTHORITY
CHIEF MEDICAL &HEALTH OFFICER
DISTRICT KATNI

Page 1

Note - This is a Digitally Signed

document On 11/06/2




Presentation
Towards |
Obtaining Consent to Establish
for
Proposed 10 KLD STP CUM ETP

At
RPEX HOSPITAL (A UNIT OF GERMAN SWIFT PVT.LTD.
KATNI (MP)

Proposed By
M/s GYANCHAND NAGWANI
RPEX HOSPITAL (A UNIT OF GERMAN SWIFT PVT.LTD.
KATNI (MP)




__..,,_Hauonﬂnmo:

Name of the client

M/s, Gyanchand nagwani

Project Proposal

10 kld STP CUM ETP

Total beds of hospital

50 no.

Total staff

10 No.

Location of Project

Rpex hospital (A unit of German swift pvt.ltd.
Near reliance smart point, M.M. chaubey ward varguv
Katni (M.P)

Number of Urinal & Both

26 No.

Laundry & kitchen

Out of source (Out of Hospital)

Source of water

Hospital Toilets Urinal & both and Drinking etc.

o
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CAPACITY CALCULATION: -
Total No. of bed in hospital

Per bed used water as per International
standard for hospital (up to 200 beds)

(as per nomos 350 per bed up to 200 beds
But this hospitals lass than 100 bed

& Canteen, Laundry out of hospitals)

So used of water 135 It./Bed

20%-line loss etc.

Per bed waste .Qﬂ water

(a) waste water generation in hospital

135 liters

27 liters

108 liters
5400 liter/day




Staff

Per capita use

20%-line loss etc.

Per capita waste of water

(b) waste water generation by domestic use
Total waste water generated (a +b)

15% additional peak flow conditions.

Capacity of Stp cum etp actual

designed for

10 person

135 liters
27 liters
108 liters
1080 liters
6480 liter
972 liters
7452 liters

10000 liter/day

S T 2 : e ke 4 = B it
e o FE B P ] =L o i ..m 4 i 5 >
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. Water Balance Sheet

..ll.|-.|......ll-|l|.|||-‘.l.l¢l|.|[[.]
Total Water Balance
S n | Description Total Water Requirement Total | % flow to Sewer (20%
Population Water LINE LOSS)
A B A+B Flush | Dome | Total
(Flushing) (Both, wash ing stic | waste
Basing, Urinal water
& Drinking
etc.)
LPCt KID | LPCD | KLD KLD KLD KLD KLD
D
1. Number of 52 45 | 2.34 90 4.68 7.02 2.34 4.68 5.61
Toilet & urine
26x2=52 No.
2. | Visitor & Staff 50 0 0 40 1.80 2.00 0 2.00 1.60
Total 6.48 9.02 2.34 6.68 7.21

Total Water Requirement = 9.02 KLD
Total Waste Water generation = 7.21 KLD
Total Flushing Water Requirement = 2.34 KLD

Net Fresh domestic water requirement = 6.68 KLD
Excess treated water (6.68 KLD) will be drained to sewer line of the area
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GOVERNMENT OF INDCHA
ATOMIC ENERGY REGULATORY BOARD
RADIOLOGICAL SAFETY DIVISION

WA W&

] I e i
fafeeror woem sa9T

Case File Number: MP-115151-RE-XR-001 fssue Date: 16/01/2024

| Document Number: 24-LOP-1062991 Expiry Date: 16/01/2029

REGISTRATION FOR OPERATION OF MEDICAL DIAGNOSTIC X-RAY EQUIPMENT

In exercise of powers conferred under Section 16 and 17 as applicable of Atomic Energy Act, 1962 read in conjunction
\with Rule (3) of the Atomic Eqergy (Radiation Protection) Rules { AE(RPIR}, 2004, the Atomic Energy Regulatory Board |
(AERB) hereby issues Registration in favour of MR. GYAN NAGWANI to operate the fnllowing diagnostic radiology
equipment located at AZAD CHOWK CHANDRASHERKHAR WARD, DISTT KATNI KATNI, MADHYA PRADESH-

483501 for Medical Diagnosts purposes,
_ Type of Eguipnient Manufacturer  Model Equipment Id
Radiography (Fixed) M/s. Allengers Medical Systems Mars-15 (Fixed) G-XR-188012
Limited, ladia

The DIRECTOR, APEX DIAGNOSTICS A UNIT OF GERMAN SWIFT PRIVATE LIMITED, KATNI and MR, GYAN
| NAGWANI are hereby identifiedt as the Emplayer and licensee respectively, for the purpose of assigning the
responsibilities specified in the Atomic Energy (Radiation Protection) Rules, 2004, in respect of radiation protection of
workers, public and environment because of operation of the above equipment,

The Employer and Licensee ave responsible for,

I, Ensuring compliance with the relevant provisions of the
i Atomic Energy Act, 1962 . )
i, Atomic Energy (Radiation Protection) Rules, 2004;

| lii. AERB Safety Code (AERB/SC/Med-2), 2001, Amendment 2012, and the revisions thereof _
iv. All applicable Safety Codes, Guides issued by AERB for the above practice and regulatory

documents issued by AERB from time (o time.

v. Directives jssued by Competent Authority from time 10 time,

1L Ensuring compliance with terms and conditions stated overleal,

Note:
| This Registration is issued ONLY from the RADIATION SAFETY VIEW FOINT, All other clearances shall be obtaisied

from concerned state/central/docal authorities as applicable.

fﬁ\\c\\
Dr. P. K. Dash Sharma
Head, RSD

MR. GYAN NAGWANI, DIRECTOR
APEX DIAGNOSTICS A UNIT OF GERMAN SWIFT PRIVATE LIMITED
AZAD CHOWK CHANDRASHE KHAR WARD, DISTT KATNI

KATNL, MADHYA PRADESH-483501 |

CC: DIRECTOR, APEX DIAGNOSTICS A UNIT OF GERMAN SWIFT PRIVATE LIMITED, KATNI

Note: This document is also avallable at wiww.aerb govin/elora

o re g foramerr strag Pt saw, JopiRaany, ded 400094 Ermrg)
A il Atowic Energy Board, Miy # Bhavan, . Mumbiai 200094 (Maharashira)

A S rb.gov.in erwraf Tel: 91-22-2666 0656 derwe/Fax: B1-22-2569 0650




aEY Appendix 1
fprs aie @icd TERMS AND CONDITIONS
Rt s % Ture o2 wREY Constraints on operation of radiation sources: g i o
Frfieor v (et it st /an Rifter g e aven SuaRw) B AE W () wmgd 4 faffie &
. (@) edre N fafie & s e e SRea & fo SR (1) e # fafifE & sena ff

o g1 The licensee shall not handle any radiation source (Radioactive Sources and/or

Radiation Generating Equipment): (a) other than those specified in the licence; (b) for any
purpose other than those specified in the licence; and {¢) in any location except as specified in
the licence.

geaisResponsibilities: T 95t (e wwem) Frad, 2004 # fafie T, FTatia,
%%m@ii@%ﬂuﬁu?ﬂ%_%ﬂgm@%\%%gw@awﬁ
%%%gﬁggg%&g%&ggﬁiﬁaﬁﬂsw

fay sedt e § g% 8 @ 31 The responsibilities of the employer, licensee, RSO and

workers as specified in the Atomic Energy (Radiation Protection) Rules, 2004 shall be complied
with, Prime responsibility for the safety of the radiation facility/activities shall lie with the
licensee and any regulatory activities or inspections by the regulatory bady does not relieve the
licensee from his/her responsibility tor safety.

gl # wemdt of sources: fafawo s ) wad i s ¥
%ﬂﬁ&mﬁg%ygﬁgwﬁ%ﬁ%%%_g%\ﬁ&i
ﬁiﬁqﬂ»mﬂﬁﬁsgﬁﬂmﬂﬁnﬂm%ﬂﬁ%%%%gm%?

) The safety and security of the radiation source shall be ensured at all the times i.e. from

procurement up to the time of disposal of the radiation source/decommissioning of the
equipment. The equipment housing the radicactive source/radioactive sources shall be stored in
an approved and secured storage room when temporarily not in use.

frms RwRe Regulatory Recommendations: i Sl & fof e gun Furi iR i

gaﬂ&w%mﬁﬁn@a&ﬁsﬁﬁ.ﬁﬁﬂﬁﬁ%%im&g%%mﬂmﬁ.

e 3 SEE SARET: W e STl Al the regulatory recommendations, as may be issued from
time to time, by the Competent Authority in respect of radiation safety measures and physical
security measures for radivactive sources shall be implemented and followed in its letter and
spirit.

sifam anfi® Qualified manpower: Sw/EIH 1 s A @ sfte fbg m ara ok ofvfiE

fafenr i g fsm Tl Equipment/sources shall be operated by qualified and trained
radiation workers as intimated to AERB.

3.5 B WO Modification of layout: el & qigie # fmm wge /AT HeRoT LY
s erse § dars, et Rt g B @ gwd & = g 9m Modifications in the

approved layout of the installation/source storage facility that may have radiation safety
implications shall not be carried out without obtaining prior approval of AERB.




=

12.

. oy AR sl qen Yt e @1 pde Management of disused radiation sources and

fafeor B Radiation Surveillance: fafsan ot 7 @ efir (eafel) &t farfemor Eﬂmw.ﬁaﬁﬁ

frreelt @an) Frmm s@emmasl B sgEn wed & @iel Radiaton Surveillance (personnel
Monitoring Service) of person(s) engaged in radiation work shall be provided as per the
regulatory requirements.

araftr san fRufd Raié Periodic Safety Status Report: Fverr ¥ arer st ) ff Sl

£t s it R o § @ A (@9 3 ) warRd @ wega @ amafhl The periodic status report of

all radiation devices/sources in the possession of the institution shall he submitted (at least) once
ina year to AERB,

EE Maintenance: SUaRol @ wEwET Hafbe ol T B, MEE A FA i FF] ATl &

s fmn s Maintenance of the equipment shall be carried out in accordance with the
respective AERB safety code, guide and standards currently in force.

el a1 iR Sale or transfer: fifiur s /faargs s o] safin g 3 g Wi

Emﬂggﬂ%iwﬁﬁmﬂgﬁaﬂﬁi?ﬂ%_?m_.m&mncs

source/device/equipment/radioactive waste shall not be sold or otherwise transferred to another
person without abtaining prior approval from AERB.

 fafaor el 21 Gaes Movement of radiation source: o aga/ e @ o) @ qutEa o

mﬁwﬂ_.%ﬁa&%ﬁmﬂ@%ﬂs%ﬁw&ﬂ?@m%&y?m%ﬂ%ﬁ%ﬂ

sy o 96 @ @ oen The radiatdon equipment/sources shall not be moved from one
eq

location to another, within the premises (unless the equipment is meant for routine movement
within the premises) or outside, without obtaining prior approval from AERB.

Yoll  wlg @ uReeq  Shipment radicactive _material:dfsamosifarnitamiasg
ﬁ%ﬂ%iﬂﬁﬁgggﬁga&%%w@
ey st i & R drg 4, ffte st otafem e #1 Prior approval for shipment

shall be obtained from AERB. The package conining radioactive material is properly packed,
marked and labelled and the shipment of radioactive material is in accordance with
national/international regulations for safe transport of radioactive material,

ction: T Hafa @ Friem w9 B oy wem wfted & g

yfafsfe (sfafafaal) @ oof wedw @ @em Full co-operation shall be accorded to authorized
representative(s) of the Competent Authority to inspect radiation facility.

of

%Euﬁﬁm@wﬂaﬂamﬁ%ﬁﬁ&@agmim. g el oftes & @@
B 0, ST @ de @ e e sk el s o g P wfem & e S wEeE &
@fﬁ%i%ﬁﬁmﬁ%_%%ﬁiﬂﬁm# i ot & o odamdt 9 of

et s & smeftl When a radiation source is no longer in use for the authorized purpose, or
upon completion of its useful life, the equipment shall be decommissioned and radioactive
source shall be returned to the original supplier for safe management in accordance with the
procedure laid down by AERB. In respect of imported radicactive sources, prior permission for
export of the same shall be obrained from AERB.

43



15, arEEen el i RO Reporting ansﬁm_ﬁuasﬁu%m@ms%%%%ﬁ%ﬁﬁ
& & i wee gt &, o e A & 24 & ¥ it wawd @ gud e & ool w6 @ 9 a9l

B Y R A, ﬂ%%gmﬁﬂ%maﬁyﬂﬁﬂﬁ%%ﬂ&%_ If an incident

involving the safety of radiation equipment/device/source and security of the radiation source
oceurs, the same shall be intimated to AERB within 24 hours of the nceurrence of the incident.
In the event of loss or theft of the source, the matter shall also be promptly reported 1o the
appropriate law enforcement agency in the locality.

peration/Au zation for dispesal of radisaciive was o: g et s § Pt wEER A
] %&J.ﬂ%ﬂ&%ﬂﬁ%ﬂﬂmﬂ@ﬁﬂﬁﬁ%ﬁ#ﬁ.nﬁ%%ﬁ&ﬁii
ﬁw‘mgﬂaﬂ%mﬂﬁmamﬁmﬁﬁﬂ%@aﬁmﬂg%%%ﬁ# wharRd & Wi f

s Any change in the information contained in this licence/authorization, after its issuance

(as change of licensee, employer, name of institution, address etc.), shall be intimated to the
AERB and appropriate necessary amendment to this effect to this licence shall be obtained from
the Competent Authority, AERB .

17, gt % st oift et # weert Modification of the terms and conditions of the licence: &5

fodification o1 the ey AN o

%@i%i&%ﬁwwﬂmﬁﬁ%gﬂ%ﬂﬁgsﬂﬂ%. gepdtfaer o g o o

@ 81 The terms and conditions, of the licence can he amended, revised or moditied, as

considered necessary by the Competent Authority in the interest of safety.
&l mugﬁm_on.gnﬂmﬂmﬁﬂm&&ﬁgmﬁ%%%%ﬁq&%%

ﬂqﬂ@ﬁgﬂa.ﬂﬁ#&ﬂ.ﬁ&ﬁaa%ﬁﬁm&wgwg%&%ﬂﬁa%
@%&ﬁ%ﬁﬁiggwﬁﬁﬁgﬂi@ggwx@%@ﬂﬁﬁﬁw@dﬂm
smqfieat w5 et s A - s & ﬂ%&u@ﬁi&nﬂﬁﬂsw@aﬁwﬁﬁiﬁﬂm
ﬁ»%%ﬁw%ﬁs&mﬁ%ﬁﬂﬁ&ﬁigy@a%ﬁa@ﬁdmmﬁg_ ainge i
iy & 2 q RSt ESTER FRT SRS & A e wegd fow an waa &1 Renewal of licence
shall be obtained from the Competent Authority prior to its date of expiry. Non-renewal of
licence does not ahsolve the licensee from the respansihility of safety and security of radiation
sources under possession till the equipment is decommissioned /and radivactive source fs

returned 1o the original supplier for safe management. Application far renewal of this licence
shall be submitted to AERB for review well in advance, taking into account the lead time for

processing of the applications by AERB, Application for renewal may be submitted by the

licensee two months prior to expiry of the licence.

19, Srefterrt ¥ g P wEwE Financial provision for decommissioning: aTgdTaRE 38 gt
%@ﬁ%gm%wﬁ@g%y%%wgg%%%%“

%w.@%ﬁ%%%ﬂﬁgﬁ%%w%ﬂx%wﬂimmﬂ%_iuﬁ%
%%wﬂ?ﬁ%ﬁﬁﬁﬂgﬁﬁgﬂﬁi%ﬁﬂ&ﬁﬂﬁmﬁ%

fas s Licensee shall ensure that arrangements, including appropriate financial provisions,

are made for the safe management of radiation sources, once it ceases to be in use, The extent of
financial provision shall be arrived at in consultation with the supplier/manufacturer of the
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radiation source. The financial provision shall be made with due consideration to normal
_ scenario as well as unlikely events like bankruptcy or other constraints that may be encountered.

20, sqRmy 3R €8 Offences and vmzm_amm”ﬁ@ﬂm@ﬁ\%ﬂ%i%ﬁ@ﬁﬁmwﬁﬁgﬂg& cal

eiee frar oar & & geem) St (Rfdwor wRawn) FRE, 2004 3t ooy ot (Afenendt amfine @ Grfdre
| froer) B 1987 § fifSe ol & aguR TR gRT egR /MEER B e, e an AT fora o
| T &1 el Sudw TWeN WG, Y g sy ¥ fee weny o et 1962 § WEUH F ITEAR

TRl TN G ST HRATE 4% P o wedl &1 Licence/authorisation can be suspended, modified

or withdrawn by AERB, as specified in the Atomic Energy (Radiation Protection) Rules, 2004
m and Atomic Energy (Safe Disposal of Radioactive Wastes) Rules 1987 if any of the terms and
_ conditions of the licence/authorisation and other stipulated regulatory provisions is/are
_ contravened. Where deemed appropriate, AERB may initiate penal action against an offence
committed by the institution, as provided in the Atomic Energy Act, 1962.

P9.0.0.0.0.0.0 94809 8968688000

e Note: Heew RN srasaaaral av arfael & fary e §-ainT Ramfaeer 3k vdaml aeviree

“Eis.nm_&.mof.: 2@ For guidance on practice specific requirements, please refer e-LORA
'guidelines and AERB website www.aerb.gov.in

e s 2k de 3 e e 2o e ¢ e Ao He e e e e e e she e e obc e e e e e e e e e e e e e **************.i_i******************************

45



, LiFE|

G2
s‘.&?..wb e = u
= Ed
= 0028 N
by L - W Lifestylafor B
= i Environment §

Office- 48, Narmada Roud, Jubalpur — 482001 (M)
Works- Gram Kathonda, Madhotal, Jabalpur — 482002 (MP)
Ph. 0761-04716Y97, 0761-3559854

I3 amail.com, GSTN: - 23AGPPRTNIIFIZE

ISO 9001: 2015, ISO 14001: 2015, ISO 45001:2018 CERTIFIE

E-Rail: - cliteen

This is to certified that Elite Engineers is running a common
Bio-Medical Waste Treatment Facility (CBWTF).
BMW CBWTF No. AWB-50583.
Further certified that Elite Engineers has entered into an agreement w ith

APEX HOSPITAL

(A Unit of German Swift Pvt. Ltd.)
Near Reliance Smmart Point, M.M. Chobey Ward,
Bargoen, Katni (MF)

EMBERSHIP NO. BErgiLEZLY E_ﬂ.mxzamumgzvngmﬁ

Medical Waste of the above

for Collection, Transportation, Storage, Treatment & Final Disposal of Bio-
institution. the color coated and non-Chlorinated polybags of Bio-Medical waste are used by them

This certificate is given, to enable the institution 10 apply for Fresh/Renewal of
authorization under Bio-medical waste (Management & Handling)

Rule 1998, ¢imend 2606 & 18)

This Certificate No. EE/24-25/136 Expircs on 31-May-2025

This Certificate is valid:
From 01-April-2024 to 31-May-2025
No. of Beds: - 50

COMMON BIO-MEDICAL WASTE TREATMENT FACILITY




EwiTE ENGINFERS

ELITE ENGINEERS
Office at 48, Narmada Road, Gorkhpur, Jabalpur(M.P.) 482001
Phone: 0761-4071697,2662194 :
Email: eliteengineersda8@gmail.com Web: https://elitecbwtf.com/

CERTIFICATE NO.: 0330/549-B CERTIFICATE DATE: 28-05-2024

This is to certify that M/s ELITE ENGINEERS is operating a Common Bio Medical Waste Treatment
facility in Jabalpur (M.P,) under Authorization from Madhya Pradesh Pollution Centrol Board, having its
registered office at 48, Narmada Road, Gorkhpur, Jabalpur(M.P.) 482001. Phone Na:
0761-4071697,2662194 Email ID: eliteengineersd8@gmail.com. It is further certified that M/s ELITE
ENGINEERS has entered into a mutual agreement with the under mentioned institution for Collection,
Transportation, Storage, Treatment and Disposal of Bio Medical Waste of this institution.

Name of HCF: APEX HOSPITAL (A UNIT OF GERMAN SWIFT PVT. LTD.)

Address of the HCF: MNEAR RELIANCE SMART POINT,

M.M. CHOBEY WARD, BARGOEN, KATNI

No. of Beds as per our Mutual Agreement: 50

Validity of Certificate from: 01-06-2024 to 31-05-2025

This certificate is issued to the here in stated institution for any
purpose/requirements  under Bio Medical Waste {Management & Handling) Rules
2018. Ay breach of terms and conditions of the mutual agreement will
automatically result in the cancellation of this Certificate of Membership.

For M /s Elite Engineers

Scan this QR to verfiy

Software By e-Plangt infosysiem India Pvr. Ligt. | +91-7S5-4074602
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OPERATION AND MAINTENAN CE

This technology is natural system; as a result operation is mostly passive and
requires little operator intervention. Requirement for area can change on
various factors such as load (kg BOD/day), ambient temperature,
topography of the region, flow characteristics, etc. Maintaining uniform flow
across the Phytorid system through inlet and outlet adjustment is extremely
important to achieve the expected treatment performance. Sampling of inlet
and outlet will be carried out for a period of 3 months every fortnight after
stabilization of the treatment systems for first one year. |







o ANNEXURE-8.
= S prater, HovwougNYr fRimwr A1, N HEE
TEoaTE0—4 TSR SIS @reil, fasm S el (A9.)

HHIS 07622—404427, § Aci—romppebkatni@rediffmail.com
D /1333 /8@ /9FA /2025 e, ﬁ—.rﬁﬁggg;;x/f@ﬁ
i,
g,
TR uifers AT deT,
et — del ([A9)

Rryg— =1 g &R SR (CZ) HiaTe ¥ yaferd ydpRoT HHie 267 /2024 (CZ)
P e H |
Faf— A1, o BRa afreRer (CZ) Wit g1 qiRe ey faH® 23.12.2024 |

SR fasgiatd m.m@ﬂgﬁam(cz)vﬁwﬁw%ﬁw
FHTE 267 /2024 (CZ) ¥ TiRa amewl feAid 23.12.2024 TR RO # sifa Rure
Wwﬁﬁa@wﬁwmﬁmw%@oewﬁ Sirg Rdre ogd
aﬂﬁzﬁﬁ%ﬂ%ﬁ%wﬁaﬁﬁwﬂwwmwwmzw
%ﬂ%ﬁﬁaﬁﬁwﬂaﬁwqﬁmmaﬁ?ﬁﬁaﬁqﬁﬁﬂhaﬂﬁ%@
Wﬂ%ﬂéwaﬂ.ﬁ.qﬁa@nﬁ%%ﬂﬁaﬁmﬁrmmwm
%,ﬁrﬂ?rﬁcﬁéos.oz.zozgﬁq;imﬂ@ugﬁaar@wwﬁ%ﬁwwl

Dle ( )
SRR
FHiD /1 330 /&P /UAET /2025 e, ﬁquﬁgg%///@g

yfaferfa— | SeTer He e Bel B SR AT AER Fared 9 |
2.@.@.@.@%@3&@?@@%1

0| e
’ éﬁ%z )
PR ECIEEaR]
HovoueuYT fEET 4TS,
FeAl ([1.9.)

52


Raghvendra singh
Typewritten Text
ANNEXURE-8


srafera Rufae A, de-l (1.9.)

UH P 2.3.).Q. /3= UTEM /2025 Fel fadid 03, / a2./2025
g,

sy geryy foram

P IRECIPEaN

g=g Hrfery,

7y, wguvur = 98
TS S —4 BTSN G Bl

o™ 9ET 918, HeA)

Ry — AR IS B8R siieRun(cz) Wiatd H geEferd ThRYT FHID
267 / 2024(C2)®% GeEl H |
q —  AUBT UF BHIB /1333 /8T /UG /2026 e, TR
28.01.2025
000 ‘
SR fvarrta weffa vz & |9y & ous gRT aEl TS
SFHR! AR & —
1. ST GBI § UURT BiRUCH &l AT Bierd TRUTfeid T dHest
gRI SR 8] &1 T 2 |
2. IF0 TR H. 1132 AETHIET did dare A Ay RrEr fAes®i i exMa

CEORA Ud 271 [qd1 Iwr udl GAiedr Rid) AR el Bl
SRR Wihfl U3 BHD KMC/0127/HDO/W-27/2017 &6 05.08.2017
DI AT SR BT T8 8 |
3T SURIKITGAR 18! T8 STHhRI U3 & |R] o™ Bx UNd 2 |
el e —
01. Wigd A=A &1 ufd|

02. BIATAT U= BATH 1084 /FGT 3T /2019 Hel ﬁ——rm
25.05.2019 &I i |

03. IATAAT U SHTH 302 /AT UTH] /2022 HEH)| ﬁ-rra;

22.12.2022 &1 Yfa |
tvﬂm?g@)

q A G ... /ST AN/ 2025 ®enl QT ... /... /2025

01.Heidex HEl. foTef Hel &Y R AR e |

53



.

FHI® 0127/KMC/HDO/W27/2017
1.

wifa,
M/s Shiva Buildcon, By Partner;

Tahalramani, 2.Shri Vikas Gupt
Samdariya city, Madhav N

———

f&=11% 05 August, 2017

= L.Shrl Heeranand Tahalra
a s/o Shri Gopalchari Gupta
agar, Hemu Kalani ward, Katni

manl s/o Kishanchand

A« wu ww W Rew A 2012 B (27) @ e arasy Fysifoy SIS U7 | ‘
W IS ARTH U 9w KMC/0122/HDO/W27/2017

SINCRS R \nﬂﬁﬁaqmﬁﬁmﬁmawmaaﬁrwmw%gm
URG 0 T o ey vw srgeR ¥ % SENT 3 e fiwg gRdfe |

1. \_rhﬂ IS /IS FHD —Head Department / Madan Mohan Chove ward-27
. DI BT qTH— Madan Mohan Chubey Ward :

n TS HHIG ~Kh.N0.1132/42 8 1132/43,P.H.No-43/45/2,N,B-493

LU
IV. FAR Table-
'Permissible FAR Factor 01.00|Total Permissible BuiltUp Area 613.93 AL
(Consumed FAR 00.82|Proposed BuiltUp Areg "~ 504.02 IA
'Special Cases FAR 00.00|Existing Built Up Area 00.00 .
|Set Back Area - Proposed Ground Coverage © 126.00 T
|Existing Ground Coverage - Permissible Ground Coverage ; -
V. Building Details- ' :
| S.No Building Name ' FSI (=) Margins (Sq. mtrs.)
Commercial | Residential | Industrial | Special | Front | Rear | Sidei | Sidez
i 1 A (SHIVA) 504.02 00.00 00.00 00.00 04.50 18.00 02.50 00.00
V1. Floor FSI Details-
Building Name S.No Floor Name | Commercial | Residential | Industrial Special FSI Area
: () (@) (i) (o) (@)
HIVA 1 |GROUND FLOOR 126.00 00,00 00.00 00.00 126.00
A.ts 4 2 |FIRST FLOOR 126.00 00,00 00.00 00.00 126.00
3 SECCND FLOOR 126,00 00.00 00.00 00.00 126.00
“ THIRD FLOOR 126.00| 00.00 00.00 Q0.00 126.00
! 5 |PARAPET WALL 00.00 00.00 00,00 00.00 00.00
| DUTLINE
Vil. Paid Fee Details- .
1demo No Amount (7) Receipt No Paid On Rayment Mode
BPIMS/0526/17 421,00 RC/0469/17 29 Junﬂ, 2017 Onling
BPI4S/0563/17 13,000,00| RC/0552/17 04 August, 201?  |Online 4
BPIMS/0564/17 54,300,00 RC/0553/17 28 ]lllh 2017 Qnline
BPIAS/0565/17 15,000,00]  RC/0554/17 04 August, 2017  [Online
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.o L]FE Consent Order M.P. Pollution Control Board - Katni
‘.{/ il for HIG-4, Housing Board Colony
o Ginjari

Katani

Tele : 07622-404427

RED-SMALL CTE-Fresh |L CONSENT NO: ** ] PCB ID: 161695
Owga?m&g%& /05/2024 Consent NU:CTF"IZIBZa%:ed: 21/05/2024
To,
The Occupier,

M/S.Apex Hospital (A Unit Of German Swift Pvt.Ltd.),

Near Reliance Smart Point Madan Mohan Choubey Ward Bargawan,
Tal : Katni Nagar, Dist : Katni (VLP.)

Latitude : 23.8299 Longitude : 80.3877

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 and under
section 21 of the Air (Prevention & Control of Pollution) Act,1981.
Ref: Your Consent to Establish Application Receipt No. 1370530 Dt. 16/05/2024,

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under
section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said Acts in
any way, this is to inform you that this Board grants Consent to Establish upto 15/05/2029 for setting up of an industrial plant/activities
at Near Reliance Smart Point Madan Mohan Choubey Ward Bargawan,Tal : Katni Nagar, Dist : Katni (M.P.)Latitude : 23.8299

Longitude : 80.3877.

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Near Reliance Smart Point Madan Mohan Choubey Ward Bargawan,Tal : Katni Nagar, Dist : Katni (M.P.)
Latitude : 23.8299 Longitude : 80.3877

b. The capital investment in lakhs: Rs. 90.0

¢. Product & Production Capacity:

Product | Capacity
!
Hospital With Bed 50 Nos./Year (Fifty Numbers Per Year only)

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the
expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for operation
from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

Special Conditions

1. PP shall obtained Valid CMHO Registration, NOC of Local Bodies and CBWTF Membership before commissioning
of HCF . '

2. . Hospital shall installed ETP/STP of adequate capacity before start of medical activities .

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

R— Validity unknown B e
: gg 1w Digitally Signed by : \k“‘ Wk
PUSPENDRA SINGH,S.E.
Date: 22/05/2024 04:29:02 PM PUSHPENDRA SINGH
gamc Authenttcatmn on AADHAR from UIDAI Server) Regional Officer
V # XVIM566T8I
This Certificate generated from xgn.mp.nic.in are valid and does not requive physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number: Page: 175
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é"; l_iFE Consent Order M.P. Pollution Control Board - Katni

R i :

Ner ] Lifestyle tor HIG-4, Housing Board Colony

%(‘j E roron it Ginjari
Katani

Tele : 07622-404427

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent of the unit shall not exceed 2.000 KL/day, and the daily quantity of sewage of the unit
shall not exceed 1.500 KL/day

2. Trade Eftluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 35-9.0 TDs Not exceed 2100
1.
Suspended Solids Not exceed 100 mg/l. mg/
= Chiorides Not exceed 1000
BOI: Days27°C Mot exceed 30 mg/l. -
COoD Not excead 250 mg/l.
Oil and greasé Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-90
Suspended Solids Not exceed 100 me/l.
BODs Days27°%C Nat exceed 30 mg/.
COoD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.
fecal coliform Not exceed 1000 MPN/100 mi
Sr | Water Code (Qty in kipd - Kilo Lir per Day)| WC: 5000 | WWG : 3.500 Water Source Remark
1 | Domestic Purpose 2.000 1.500 Borewell
2 | Medical Activities /Floor / Other Washing 3.000 2.000 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed. mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge. ii. Following promulgation of guidelines establishing test procedures for the
analysis of pollutants, all sampling and analytical methods used to meet the monitoring requirements specified above shall
conform to such guidelines unless otherwise specified sampling and analytical methods shall conform to the latest edition of

the Indian Standard specifications and where it is not specified the guidelines as per standard methods for the examination
Consent No:CTE-121822

This Certificate generated from xen.mpnic.in are valid and does not requive physical signatures, the certificate can be validated online from xgn.mp.nic.in using "IPAV" Number. Page:2/5
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FE Consent Order ML.P. Pollution Control Board - Katni
for HIG-4, Housing Board Colony

Ginjari
Katani

Tele : 07622-404427

of Water and Waste latest edition of the American Public Health Association, New York U.S.A. shall be used.

11. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii) Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15, Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-'

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and
conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:- (if any) :-

1. Hospital shall installed ETP/STP of adequate capacity before start of medical
activities . '

Consent No:CTE-121822

This Certificate generated from xgn.mp.nic.in are valid and does nol require physical signatures, the certificate can be validated online from xgn.mp nic.in using "TPAV" Number.

Page:3/5
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t..“.\éf, LiFE Consent Order M.P. Pollution Control Board - Katni

Q{/ HIG-4, Housing Board Colony
S A Ginjari
Katani

Tele : 07622-404427

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to

achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m® (PM10 pg/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pug/m* (PM2.5 ug/m® 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 ug/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation preferably meters within or around the industry/unit
premises for general improvement of environmental conditions and as stated in below..

Additional Air condition:- (if any)

1. Hospital shall obtained Valid CMHO Registration, NOC of Local Bodies and CBWTF Membership before commissioning

of HCF.
2. Hospital shall collected , Stored & Disposed Hazardous waste generated from as per Rules .

3. Hospital shall be collected, Stored & Disposed Bio Medical waste through CBWTF as per BMW Rules .

» Consent No:CTE-121822

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificede can be validated online from xgnmp.nie.in using "TPAV™ Number.

Page: 4/5
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WA M.P. Pollution Control Board - Katni
o o Consent Order .P. Pollution Control Boar atni
: s"/ lTl,fE HIG-4, Housing Board Colony

Ginjari
Katani

Tele : 07622-404427

GENERAL CONDITIONS:

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent. .

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations,

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month.

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every vear to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-

d endiag M ow LIDAT

f«- e B B B fot
M.P PA™E  ard

Bigphatey o wrich dchthuds PUSHPENDRA SINGH
{Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # XVJM566T81

.,  Consent No:CTE-121822
This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "UPAV" Number. Page:5/5
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Y
- M.P. Pollution Control Board - Katni o I.IFE
————r HIG-4, Housing Board Colony Ginjari wf/ Lo e
e Katani Tele ; 07622-404427
N7 4
Consent Order
| RedSman | CCA-Fresh (A/W/B) J [ pcBD: 161695 |

Qutward No:15251,06/12/2024 Consent No:AWB-126431

T
0’ The Omupier,

M/S.Apex Hospital (A Unit Of German Swift Pvt.Ltd.),
Near Reliance Smart Point Madan Mohan Choubey Ward Bargawan,
Tal : Katnl Nagar, Dist : Katni (M.P.)
Latitude : 23.8301 Longitude : 80.3878
Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974 and under section
21 of the Air (Prevention & Control of Pollution) Act,1981 and Authorisation of BMW Rules 2016..

Ref: Your Consent to Operate Application Receipt No. 1399688 Dt. 04/11/2024

With reference to your above application for consent 1o operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 03/11/2026, subject to the fulfillment of the terms & conditions,

enclosed with this letter and-
SUBJECT TO THE FOLLOWING CONDITIONS :-
Near Reliance Smart Point Madan Mohan Choubey Ward Bargawan, Tal : Katni Nagar, Dist : Katni(M.P.)

Latitude : 23.8301 Longitude : 80.3878
“b. The capital investment in lakhs: Rs. 90.0

c. Product & Production Capacity:

a. Location:

Activities Capacity
Hospital With Bed 50 Nos,(Fifty Numbers Only)
Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 03/11/2026 and has to be renewed before expiry of consent validity. Online application
through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the
consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when

required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

D |ta!1 Signed J

NSH WARI,A E.
Date 06!121‘2 12:12:58 PM SUDHANSHU TIWARI
Regional Officer

{Ommc Authenumtxon on AADHAR from UIDAI Server)

€ —p—— Signature N_-}_ Enﬁed :. /%‘“l“f
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co TONS PERTAINING TO WATER PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 2.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 1.500 KL/day

2. Trade Effluent Treatment:-

The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-90 DS Not exceed 2100 mg/1.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/1.
BODs Days 27°C Not exceed 30 mg/.
CcoD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mgfl.
For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.
3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment System as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-
pH Between 55-90
Suspended Solids Not exceed 100 mg/l.
BOD 3 Days 27 °C Notexceed 30 mga.
CoD Not exceed 250 mg/l.
Oil and grease Not exceed 10 myA.
I Sr | Water Code (Qty in kipd - Kilo Ltr per Day)| WC: 5.000 'WWG :35000  Water Source Remark |
| 1 | Domestic Purpose 2.000 1.500 Borewell #
[ 2 [ Floor / Utensils / Other Washing 3.000 2.000 Borewell [ ]

4, The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of

pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the uﬁdertakjng of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless

the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board. "

68



11. IiBEording of Monitoring Activities & Results-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

ii. The applicant shall recard for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(ii))Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preciude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat,

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issyin g authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities ntilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and conditions of this

Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and conditions of this Consent.
The applicant shall immediately notify the consent issuing authorities in writing of each such diversion or by-pass in accordance with the procedur

specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Additional Water condition:-

1. District hospital shall install ETP of adequate capacity for treatment of liquid waste and utilize it for plantation & other purposes within the
premises to ensure the compliance of ZLD condition.

2. The HCF’s has been setup without prior permission of the Board; hence this consent to operates shall not be treated as the certificate of
site suitability. The consent to operate to this Hospital is granted to bring it in the periphery of water/air act with the various condition
to control the pollution caused by the HCF’s.if any complaint or the violation is received against the Hospital and found correct this
consent shall stand cancelled automatically & the Hospital shall be closed.

3. This consent/authorization is not the measure of proof that HCF’s owner has not violated the the environment laws in past and Board
shall be free to take legal action the HCF’s for the violations done by the HCF at any point of time.
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\
CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a, Particulate Matter (less than 10 micron) - 100 pg/m?® (PM10 pg/m* 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 ug/m?® 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation preferably within or around the industry/unit premises for
general improvement of environmental conditions and as stated in below..

Additional Air condition.:-

FORM —III
(See rule 10)
AUTHORISATION

(Authorisation for operating a Facility For Generation, Collection, Reception, Treatment, - -Storage, Transport and Disposal
of Biomedical wastes)

1. File number of authorisation and date of issue - COF- Dt. .
2.M/S.Apex Hospital (A Unit Of German Swift Pvt.Ltd.)Near Reliance Smart Point Madan Mohan Choubey Ward
Bargawan, Tal : Katni Nagar, Dist : Katni(M.P.)is hereby granted an authorisation for;

Activity —
Generation-
Segregation-
Collection-
Storage —
Packaging
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3.M/S.Apex Hospital (A Unit Of German Swift Pvt.Ltd.) Near Reliance Smart Point Madan Mohan Choubey Ward
Bargawan, Tal : Katni Nagar, Dist : Katni(M.P.)
is hereby authorized for handling of biomedical waste as per the capacity given below.
(i) Number of beds of HCF: 50
(ii) Quantity of Biomedical waste handled, treated or disposed: -

Type of Waste Category Quantity permitted for Handling (Kg/Day)
Yellow - 4.0
Red -- 5.0
White (Translucent) -- 4.0
Blue - 4.5

This authorisation shall be in force for a period from 04/11/2024 to 03/11/2026.

4.This authorisation is subject to the conditions stated below and to such other conditions as may be specified in the
rules for the time being in force under the Environment (Protection) Act, 1986. Terms & Conditions of
Authorization:-

1.The person authorized shall comply with the provisions of the Environment (Protection) Act, 1986 and the rules made
there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized by the prescribed
authority.

3.The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes without obtaining
prior permission of the prescribed authority. 4. Any unauthorized change in personnel, equipment or working conditions as
mentioned in the application by the person authorize shall constitute a breach of his authorization.

5.1t is duty of the person authorized to take prior permission of the prescribe authority to close down the facility and
such other terms and conditions may be stipulated by the prescribed authority. Biomedical Waste Authorization
Conditions:

1.The operator of facility shall submit a fresh application for renewal of authorization with requisite fees before 90 days of
expiry of this authorization with compliance report of authorization conditions mentioned in original authorization letter
and its subsequent renewal letters.
2. The amount of license and renewal fees for the authorization is payable (on-line) along with Form-I1 at the time of
renewal.
3.The Subsequent renewal for further period depends upon the fulfillment of conditions of authorization.

6.. An applicant of HCF / Institution shall ensure compliances of various arrangements for proper Bio-Medical Waste
Management with immediate effect as specified below :-
(a) Category wise segregation of Bio-Medical Waste as specified in Schedule-I of the rule.
(b) Provision of colour coded bins (for storage of BMW) as specified in Schedule-L
(c) Provisions of Waste sharp destruction freatment/disposal arrangements
7. B.M.W. generation units or Hospital should take all steps to ensure that such waste is handled without any adverse effect to
human health and the environment. Tn case the institution is disposing off the Bio-Medical Waste through a ‘commonfacility’, it
will be responsibility of the institution to ensure its disposal as per provisions of BMW Rules.

8. B.M.W. shall be treated and disposed off in accordance with Schedule-I and with the standards prescribed in Schedule-II. For
disposing of categorized BMW through deep burial and/or secured landfill, prior approval of the Board shall be obtained for
such area of land.

9. BM.W. shall not be mixed with other waste. BM.W. shall be segregated into containers, bags at the point of generation in

accordance with Schedule-I prior to its storage, transportation, treatment and disposal. The containers shall be labeled accordance
. to Schedule-TV.
10. If a container is transported from the premises where B.M.W. is generated to any waste treatment facility outside the premises the
container shall, apart from the label prescribed in Schedule-IV, also carry information prescribed in SchedulelV. Transportation of
B.M.W. shall also follow the rules made under Motor Vehicles Act, 1988,

11. The authorization person shall ensure that the treated effluent shall confirm to the standards prescribed in Schedule-II of rules..
The authorized person shall submit waste water monitoring report to the prescribed authority twice in a year. The occupier of the
facility shall fully utilize the treated effluent within their premises for plantation purposes.

12. The occupier of facility shall make proper arrangement for safe disposal of sludge from Effluent Treatment Plant (ETP) after due
disinfection.

13. No untreated B.M.W. shall be kept stored beyond a period of 48 hours. Provided that, if for any reason it becomes necessary to
store the waste beyond such period, an authorized person must take permission of prescribed authority and take measure to ensure
that the waste does not adversely affect to the environment.
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14.\Mercury waste shall not be mixed with BMW, shall be collected, segregated & stored into separate containers and it shall be
disposed off in accordance with provisions of the Hazardous and Other Waste (Management, and Transboundary Movement) Rules,
2016. :

15. Establish a barcode system far bags ar container containing BMW to sent out of the premises handed aver to CBWTF,

16. Every occupier/operator shall submit an annual report to the prescribed authority in Form — IV by 30th June every year.

17. When any accident occurs at any institution or any other site where Bio-Medical waste is handled or during transportation of such
waste, an authorized person shall report the accident information to prescribed authority.

18. Every authorized person shall maintain record related to the generation, collection, reception, storage, transportation, treatment,
disposal and/or any form of handling of BMW in accordance with these rules. All record shall be subject to inspection and
verification by the prescribed authority at any time.

19. The authorized person of facility make above arrangements/improvement in facility as per given time frame failing which
prosecution and punishment will be followed as per the provisions of Environmental (Protection) Act, 1986.

20. The pi'escribed authority may after giving reasonable opportunity of hearing refuse to grant authorization and reserve all the
rights to amend/cancel/revoke the condition of this authorization in part or whole as and when deemed necessary.

21. The occupier of the hospital shall ensure to abide by the duties entrusted on the occupier as per Rule 4 of the BMWM Rules,
2016. The occupier shall have to abide by the provisions of rule 8 regarding Segregation, Packaging, Transportation and Storage of
BMW and ensure the onsite as well as offsite treatment and disposal through CBMWTF as prescribed in Rule 7, annual reporting as
per Rule 13, maintenance of records as per rule 14 and accident reporting as per rule 15.

22. The occupier of the hospital shall be liable for all the damages caused to the environment or the public due to improper handling
of the bio medical waste and shall be liable for action under section 5 and 15 of the Environment (Protection) Act, 1986 as provide
in rule 15 of the BMWM Rules, 2016,

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
sie. 1frequired.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal
Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.
c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Depariment/ Agencies. License required from other Department/Agencies have 1o be obtained by the
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7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts,

(¢} A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air {Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

6‘ weing i '. a: .. ( -]L-‘ﬂ_(_‘"f'(:'f_a--"f
o NS
- SUDHANSHU TIWARI
{Organic Authentication on AADHAR from UIDAI Server) Regional Officer
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